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Thiru. K.V. GIRIDHAR, 1.F.S STATE LEVEL ENVIRONMENT IMPAC)
MEMBER SECRETARY ASSESSMENT AUTHORITY — TAMIL NAD{

3rd Floor, Panagal Maallga
No.| Jeenis Road, Saidapet
' Chennai- 1.5
Phone No.044-2435997,
Fax No. 044-2435997:

EN VIRONMENTAL CLEARANCE

e300

To- _
:Thirﬁfji?;';'Gokquath,' e i - Fig
Slo. P. Baskaran, L AR
No.100 NA, Meenangkadu, - -
Masinaikenpatty,
Valapady,
Salemt - 636 103.

SirfMadam,

b'ul_u SEIAA N - f‘ruposad EBm;gh stt;ne quarry Lase over anextent of 1.00. OHa in
S.F:Ne: 241!14(?311} oﬁ"ﬁil‘asma:?kénpatty Village, Valapadi Taluk, Salem District,

Tamtl Nadu ~ Thiru. B. Gakijli) h- issue of Environmental Clearance —Reg.

Ref. 1. Online proposai No. szumsmzzuzo Dated: 03.07.2020.
2. Your Application for Environmental Clearance dated: 15 .07.2020.
3. Minutes of the 176" SEAC meeting held on:19.09.2020.
4. Minuites of the 405" SEIAA meeting held on 20.10.2020.

Details of Minor Mineral Activity:-
This has reference to your application second cited. The proposal 1s. for obtammg
Environmental Clearance for mining/quarrying of minor minerals. based on the particulars

furmshed m your application as shown below.

’ | Name of Project Pruponem and_address | Thir. B. Gokulnath,

"‘l‘//_\ﬂ“‘x"gb_ R M B — e
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T f e ceter Slo. P. Baskarany
No.100 NA, Meenangkadu,
Masinaikenpatty;
Valapady,
: Salem - 636 103.
2 | Location of the Proposed Activity -
Sarvey NmBer L D ] i | BeUTAr). e
Tatitade and Longitude: ; T[N 13576, 94
e . 78°1340.25"E to- 1s°'13'4es;5"5
Village ; 'Masmmkenpatty' ay
T
District -
3 | Proposed Activity.
i i - Mining Lease- Area.
ii. - Approved quantity 3
v DepofMimng % |
v.  Type of mining '
| vi. Category(B1/B2) 5, |
vii. Precise area communication. appovgdif Na.Ka No.184/2020/Kanimam/A,
by the District Collector vithdate | dated: 26.05.2020°
viii. Mining pl.;n_ approval by Assistant | Roc. 184!20201’Mmes—A g
Director of Geology and Mining, with | dated: 19. 06.202&
date | b
ix. Mining period 5 Years it
4 Whether Project area attracts any General Not attracted 3
cnndmons specified in the EIA notification,
2005 as amended:- = L S,
5 Man_ Power requirement per day: 19 Employees
s | 6 | Utilities ,@@H
J e
MEMBER SECRETARY
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Lr. No.SEIAA-TN/F.No.7641/1(a)/EC.No: 4424/2020 dated: 05.11.2020

SEIAA-TN

.| i.  Source of Water - Water Vendors & nearby tanks G
f i Quantity of Water Requirement in ~ |'28RLD i L“mqﬂl
| w I N
[ a. Domestic & Drinking purpose 0.6 KLD [
| b. Green Belt & Dust Suppression 7.2 KLD
iil. Power Requircment: i
a. Domestic Purpose TNEB
b. Industrial purpose 1,13,014 Litres of H.SD 3
7| Cost o5 : | - 2 N ]
i, Project Cost CFPES 1 Rs. 5234 akhs
| i,  EMP Cost g/ Rs. 3.80 lakhs
e PR e —
8 | Validity: :
|| This Environmental 'C!emn'cg*;iw&rthe production of 1,39,180m” of Rough
ij : stone for the period of 5 Yearsﬁfﬁﬁh’e“"ﬂ'ﬁt‘e of execution-of the: mmmg .-lea;e.

The Prop(mem has ﬁumxsh"'_’-'_
the Nc:axystanng that T

it 0;15 Hundred Rupees stamp paper anesi;-:d by

[, B. Gokulnath, S/o P.Baskaran, D{Q LOONA, Mcenangkadu, Masinatkenpatty, Valapady,
Salem - 636 103, solemnly declare and sngu:mly affirm that:

I have apply for getting Environment Clearance to SEIAA, Tamil Nadu for quarry lease

for quarrying of Rough stone quarry over an extent of 1,00.0Ha of Government land in S.F.No.

241/14(Part) of Masinaikenpatty Village, Valapadi Taluk, Salem District, Tamil Nadu.

1. I swear to state and confirm that within [0km area of the quarry site, | have applied for

environmental clearance; none of the following is situated,

a. Protected areas notified under the Wild Life (Protection) Act, 1972,

b. Cntically polluted areas as notified by the Central PﬁliuﬁoﬁConlrol B,o’an‘:l.' constituted

under Water (Prevention and Control of Pollution) Act, 1974,

¢. EBco-Sensitive areas as notified,

d. loterstate boundaries within 10 km radius from the boundary of the proposed site

\?Uﬂﬁff,', -

P -.*'\.
o
S
&/
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SEIAA-TN.

> 1 will complete the

commencement of the quarrying activities.

following Corporate Environment Responsibility (CER) activities before

Proié’ct Cost | cEr C?u.z'ﬂ%—'j
CER Activity . VA of project cost
= (REEE (Rs. In Lakh)
1. Plantation will be carried out in the village road e
and Drinking water facilitiés to the Govt. School
| 2. 1f we are instiucted by PWD;/ Competent bodies R
to désilt the water bodies nearby. We assure to 55.14 b1l
spend out CER Cost for desilfing / strengthening R
{tie bunds of the nearby water bodiés etc., at
around 2.0% from the total pro;ect cost - _ : :
Total Cost Allocation - :.-* Ad‘"%-jg 5514 L e

3. The following quarries are lncate.d Hwihi‘l;ﬁ ;tl]@ ‘ﬁdms of SUDm from the penphery of my

quarry. -

S. | ~ Nameofthe Namreofmm agEand T Extentin | LedseStatus |
No. Ap]ilibantﬂi}essee«;" : %veyﬁu ers~ | Hectare- | -
My i S ahEmﬁng Quarmics. . . ... z 3
1. | Sri Parasakthi Crusher' ‘Mas Vi ge, | 1370 | ECObiged |
' Pvt Limited A/ 13 _ SRR ke

1. | T.Kasi Viswanathan . | Masinaiken at?r“ﬂagﬂ 2000 “Expired

2. | S.RSivalingam Kenpatty Village 3000 | Expired

1241!14(?&1) |
c. Proposed Quarries

1. | Thiru. B. Gokulnath Masinaikenpatty Village, |  1.00.0 | Proposed

L . 241/14(Part)
Total 1

4. There will not be hindrance or disturbance to the pcoplé. living during quarrying and

transportation.

5. There is no.approved habltatmn within 300m radius from the penphery of myl quarry

6. 1 syear that afforestation ‘will be carried out during the course of quarrying operat:oﬁ and

maintained.

7. The required insurance will be taken in the name of the labourers working in my quarry snc

8. The appruach road bclongs to us no other patta roads encounter for the haulage of quarry

O~
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Lr. No.SEIAA-TN/F.No.7641/1(a)/EC.No: 4424/2020 dated: 05.11.2020
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_ Quames} within a radius 500m from the,

9. I will not engage any child labour in my quarry site and [ aware that engaging child labour is

pumshable under the law.
10. All types of safety / protective cqmpmcnt will be prowdcd to all the labourers working i my

quarry.
11. No permaneént structures, temples, etc:, are located within 300m radius from the periphery of

my quarry.
[ ensure to do all the sqcial and Environment commitment as mentioned in the Mining Plad to/

the best of my knowledge.

Detaﬂs of SGOM radius Proposed guargg '

-The Project Proponent has submitted &,copy of the letter obtained from the Assistant Director;

Départment of Geslogy & Mining, Sal'_' i;‘_

-~

n,stncmm his letter Roc.184/2020/Mines-A; dated:

19.06:2020. hias- stated" that. the- details- of ,ﬁﬁa& qt‘lﬁmes (Proposed 0 Emstmg / Abadoned:

1) Details of Existing quarries - "‘*sv*- : .
“SL.| Name'of | Village i_:_S@F‘ ] e G.O: No- & L;‘E‘ascr* 'S-u.‘;':fof
No. | thelessee L e B - Dateds | pedde | o b
L. | St - | Masinaickanpattyg® Coliecl_or-’S-. 14'.01_20-2-3 B TR
Crusher Roc.480/2017/ Working |
l Pvt. Ltd. ' Mines-A/ dated '
{o- |  14.04.2018
u) Details of Abandoned quarries _ PN -
Name of the J Village S.F. Ex.tent ! G.0.No. & % Lease Seates of
l lessee 5 No % Dated | peried i
| Hects. | Quarry
i' 1 J TKasw:swana Masinaikan | 219 | 2.00.0 | ~Collector's | 10 Years Lease |
| | patty | (Part) | | Proceedings from period
_ Roc.76/2009/ +| 1862009 | expired. |
Mines-A/ dated | b 3
| ok 19.05.2009 ' | 17.6.2019
2. | ThiruS.R.Siva | Masinaikan | 241/14 | 3.00.0 | Collector's Syears: | Lease
lingam patty (Part) Proceedings. from period '
| Roc.1202011/ | 26.05.2011 expired
Mines-A/ dated | o

Page S ot 16
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Lr. No.SEIAA-TN/F.No.7641/1(a)/EC.No: 4424/2020 dated: 05.11.2020 I SEIAA-TN

ni) Details of lease period expired quarries

T 1 T TBamxl ¢ ¥ oo | Stusof |
Sl. | Name of o } 5 G TV Lease —! il
o R Village . in. | G.O. No. & Dated G the
No. | the lessee | | No | period ‘
. | L l i Hects. = qu_arry#1
?) Details of Proposed quarries i
o CIARAERR | Extent il
Sl S.F. G.O: No. | Lease
No. Name of the lessee Village o An & Dated” pmo T emarks
I. | Thiru.B.Gokulnath | Masinaickanpatty | 241/14 | 1.00.0 Wy kL Mininig
i an AR el Gl
i b3 approved,
> awaiting
A for EC

Appraisal by SFAC -

The proposal was” placed in thie I'R'JIS"E‘r SEAC Mcctmg hcld on- 19. 09_2(]32{} Based on the
presentation made by the proponent and the: dacnments fumlshed aﬁbr dttall dehbcratmn the
- SEAC decided to: remmmcnd the: pmpusal i‘m‘ grant of Environmental: Clearance: to- SEIAA
- subject to the following conditions in addmm normal condltmns

e Groundwater level and qua!‘ty,_h"__,_ :
around the" qnany and the record: should: ‘be- maintained- and anmual repart shauld be
submitted to the TNPCB

2. After mining is completed, proper levelling should be done by the Pruject proponent &

he 'mamtomi onr;e m*snrmonths m few weI{s

Environmental Management Plan furnished by the Proponent shnuld be stm.tly followed.

3. The proponent should erect fencing all around the boundary of the propesed area with
gates for entry/exit as per the conditions and shall furnish the. phutographs!map showing
1hr.: same before obtammg the: CTO from TNPCB. . _

4. Proper barrier to rf:ducc noise level, dust pollunon and to hold down any posmhle fly
material (debris) _should be established by providing green belt and/or metal sheets along
the boundary of the quan'ying'_'_stte and suita.b-le_.wgr,king_ mcthodoldg}gf__ to bé adopted by
consjdﬁnng;.the wind direction. | o - ; |

5. "f'ht_:: P':'r'pj‘cct proponent shall, after ceasing mining operations, undertake regrassing the

mining area and any other area which may have been disturbed due to theiwr mining
/ hl EHL'

MEMBER SECRETARY
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activities and restore the land to a condition which is fit for growth of fodder, flora, fauna
ete.

6. The operation of the quarry should not affect the agriculture activities & water bodies
near the project site,

7. Transportation of the quarried materials shall not cause any hindrance to lhe_ Village
people/Existing Village road. 8

8. The Project Proponent shall comply with the mining and other relevant rules and
regulations where ever applicable. e

9. The proponent shall d__e"w-/elop adequate grccn.bclt.:wi_th- native species on the periphery of
the mine lease area before comrﬁencemént.of the mining activity, in_consultation with
DFO of the concern district/agriculture university. '

40 The quarrying activity shall be stopped if the ent_itc' quantity indicated in the Mining plan
- is-quarried- even: before the expiry of the quan'y lease ‘period and the, same shall be
'~ monitored by the Districfﬁuthorities- _ s :
- 11. The recommendation: for the issue of Euvironmen;él--CIeamnee--js suhjcg‘nﬁ_.to.,-;he outcome
of the Homble NGT, Principal Bench: New- Delhi “in- O.A' No.186 of 2016
( m_NoJS(}/ZO_l é) and O.A: No.Zﬁ{}tzOrlﬁ-rapd OAaNﬁ.SSUfZOi'G (M.A.NOJ 182/2016)
a.nd O.ANo.102/2017 and O.YA.ND.I@Q;‘QI[-J:.I‘{:..(M_A.N& 758/2016, M.A No.920/20]6,
M.A.No.llZZDDlﬁ,. M:A.No.12/2017 & M.A. No. 843/2017) and OANG.@SQOIG and
0.A.No.520 of 2016 (M.A No. 98] /2016, M.A.N0.982/2016 & M.A.No.384/2017).

I2.Pror clearance from Forestry & Wild Life including clearance from committee of the
National Board for Wild life as applicable shall be obtained before starting the quarrying
operation, if the project site attracts the NBWL clearance.

13, Tg ensure safet:y measures along the boundary of the Quarry site, security guards are to be
posted during the entire penod of mining operation.

14. The mine closure plan submitted by the Project proponent sh_all be strictly followed after
the lapse of the mine.

L5. The amount of Rs. 1,13,000/- (2% of the project cost) shall be utilized as CER acuvities
to carry out the work for providing the Smart Class Facilities & sanitation. facihites for
Masinaikenpariy Village Government Schoo| as reported before obtaining the CTO from
TNPCB.

22 ATy,
ANt T
:ﬁ\z., — 'ff'.:\_\\.-
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Al A No.SELAA-TN/F.No.7641/1(2)/EC.No: 4424/2020 dated: 05.11.2020 l SETAA-TN

Discussion by SEIAA and the Remarks:-

The proposal was placed before the SEIAA in its 405" Meeting held on. 20.10.2020.

After detailed discussion the Authority decided to grant Environmental Clcarance. subject to the
conditions s recommended by the SEAC and subject to General conditions i addition to

normal conditions.

1. All the condition imposed by the Assistant Director, Department of Geology and
Mmmg vide Ro. No.18442020/Mines-A dated: 19.06 2(}20 should be strictly followed.

2. The EMP Cost shall be dcposﬂcd~ma nationalized bank by opening separate account

‘% and head wise cxpensc sta'tf:h'nant%hﬁil_f “"jﬁﬂmshcd to TNPCB with & copy to SEIAA

annually. _ **‘i?f"": e «i‘%’v
3. The proponent shcruld stnct].y cumply ;vuh Tamll Nadu Govcrmnent Order (Ms)
No.84 Environment atid foréémt*z "T3&Hartment dated 25.06.2018 regarding ban on
one time use and throw away ﬂa’gﬁ‘gﬁmmm‘c of thzc:if:m:ssr with effect from
01.01.2019 under Environment (Protcctmn) Act, 1986 Cegh
- 4. A detailed post-COVIDIE Bl—%-' hafmefitiplan for warkers as per ICMR and MHA
ay b followedand rcport shall be furmshed

6. As per OM datcd 30.09. 202{]* :56L"0.2020, the'propoﬁent shall furnish EMP ta
TNPCB by including all the activities proposed in CER for Rs.].13Lakhs as
committed in the affidavit. The CER activity shall be carried out beforc obtamning
CTO from TNPCB

Part-A: Cortditions to be Complied before commencing mining operations:-

"1, The project proponent shall advertise in at least two local newspapers widely circulated_\

in the region, one of which shall be in the vernacular language informing the public that
. The project has'been accorded Enwmmncntal Clearance.
. Copies of clearance letters are available with the: Tamil Nadu Pollution Lomrol
- Board.
I Environmental Clearance may also be seen on the website of the SEIAA.
[V. The advertisement should be made within 7 days from the date of receipt of the |

clearance letter and a copy of the same shall be forwardcd to the SEIAA.

fffm ul.N r,J.

MEMBER SECRETARY
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2. Mining activity should be reviewed by the District Collector affer three years and decide
for further extension.

3. NOC from the Standing committee of the NBWL shall be obtained, if protected areas are
located within 10 Km from the propos’ed project site.

4. The project proponent shall comply the conditions laid down in the Section V, Rule 36 of
Tamil Nadu Minor Minerals Conccssidi;l Rules 1959. :

5. A copy of the Environment Clearance letter shall be. sent by the proponent to the
concerned Panchayat, Town Panchayat / Panchayat uniori/ Municipal Corporation, Urban -

: -I,cc;{l-'BOdy-and the Local NGO, if any, from whom suggestions/ representations, if any,
were received while processing t_iiia=.proposa-l. The clearance létter shiall also be put on the
website of the proponent and alsg 'képt aHhc siteifor the general public to see.

6. Quarry lease area should be dcmarcated.m the ground w:th -wire feneing to show-the
boundary of the lease area on: a.lfisxﬁﬁswqh red flags on every [nllan shall be erected
before commencement of quarrying, ' Loy S

7. The proponent shall ensure that F@%ﬁ Box zs??ﬁallable ‘atsite. T

8. The excavation activity shalI no aItf:r the nai;zljaf dramagespattem of the area.

g ‘The excavated pit shall be: rcste _

10: The propenent shall quarry-and :
Mining Plan details, oF 8

b '-thc project propenent for useﬁllpmpases-
’ nlygn ,@ perm:trcd arcas as per the approved
11. The quarrying operation shall be re (G o-.__- 7AM and 5 PM.

12. The proponent shall take necessary m

impacts due to quarrying operation on the uearby human habltauons, by way of pollution
to the envirodment. .

13. A minimum distance of 50mts. from any civil structure shall be kept from the periphery
of any excavation area.

14. The mined out pits should be backfilled where warranted and area should be suitably
landscaped to prevent environmental degradation. The mine closure plan as furnished in
the proposal shall be strictly followed with back ﬁtl-ing and tree plantation.

|5. Wet drilling method is to be adopted to control dust emussions. Delay detonators and
shock tube initiation system for blasting shall be used so as to reduce vibration and dust.

16. Dnlling and blasting shaj,l Iq;&idgnf: ‘{le cither by licensed explosive agent or by the
proponent after abmm}d_grcquued dppﬁwﬁds from Competent Authonties.

13 :‘r i g D{}A/
o MEMBER SECRETARY
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¥. Blastir‘;g shall be carried out after announcing to the public adequate through public
address system to avoid any accident. _

18. A study has to be conducted to assess the optimum blast paramelers and blast design to
keep the vibration limits less than prescribed levels and only such design and: parameters
should be implemented while blasting is done. Periodical monitoring of the vibration at
specified location to be conducted and records kept for inspection. . #

19, The Proponent shall take appropriaté measures to ensure that the GLC shall comply wﬂh
the revised NAAQ norms notified by MoEF& CC, Gol on 16. 112009

20. The following: measures. are {0’ bb Emﬁkmented to: reduce’ Air - Pollution. diiring.

transportation of mineral
i. Roads shall be graded to m1t1gatc'=fhé.[dﬁ’tiﬁfmsslonz Yo i
ii. Water shall be sprinkled at re% Jgt%u the main road.and:other service roads.

to suppress dust R e e SRR
21 The.follomng measures are to be lmplementedatur_educeNbise-i’.o_kl’uﬁ_o,_n_;_}

d other equipment- - .

v. All noise generating machinery the compressor, generator to be enclosed in acoustic
enclosure so as to reduce noise in working area.

22. Measures should be taken to comply with the provisions laid under Noise Pollution
(Regulation and €ontrol) (Amendment) Rules, 2010, dt: 11.01.2010 issued by the
MoEF& CC, Gol to control noise to the prescribed levels. :

23. Suitable conservation measures to augment groundwater resources in. the area shall be -
planned and implemented in consultation with Regional Director, CGWB. Suitable
Measures should be taken for rainwater harvesting, _

24 Permission from the competent authority should be obtained for drawl of ground water, 1f
any, required for this project.

25. Topsoil, if any, shall be stacked properly with proper slope wnh adcquale measures and
should be used for plantation purpose.

e

26. Thc following measures are, 1{2 hba&‘op(ed ,fiz\u)mrol erosion of dumps:-

a7 . f /"’"
A
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1. Retention/ toe walls shall be provided at the foot of the dumps.
1. Worked out slopes are to be stabilized by planting appropriate shrub/ ITass §pecies on

the slopes.
27. Waste oils, used oils generated from the EM machines, mining operations, if any, shall be

disposed as per the Hazardous& other wastes (Management, and Trans Boundary
Movement) Rules, 2016 and its amendrients théreof to the recyclers authorized by

TNPCB.
28. Concealing the factual data or failure to comply with any of the conditions mentioned
- above may result in'withdrawal of this clearance and attract action under the provisions

-

of Environment (Protection) Act, 1986.
29. Rain water harvesting to collect and. ut;lhze the entire water falling in land area shﬂuld be

*
-

- provided.

30. .Réin'ﬁiatér»gettii}g- accumulated i I'I"th*
*-nearby streamyor water-body. If it IS ‘tmbe Lpr into the ncarby water body, it has to' be

~discharged into a sﬂt trap on the su rm lease area and only the overflow after
.”Amﬁ‘h S

: allowimng settling: af sml be ler mu) the nearby. waterways ‘The silt trap should be of

- sufficient dLme.nsnems to catch a.ll the srlt watar’e:emg pumped ‘out during one season. The

silt trap should'be cleaned of a@ ited siliat the end of the seasen and kept ready
for taking care of the siltin the s i '

31. The lease helder shall undertake adsqualq safeguard measures duning extraction of
i a‘diﬂylty, the hydro-geological regime of the

material and ensure that due to
swrounding area shall not be aﬁ“ccted chular monitoring of ground water level and

quality shall be carried out around the mine lease area during the mining ogeratinu. Ifat

any stage, if it is-observed.that the groundwater table is- getting depleted due to the
mining activity; necessary corrective measures shall be carried out, District
Collector/mining officer shall ensure this.

32. No tree-felling shall be done in the leased area, except only with the permission from

competent Authority. -

33. To take up environmental maonitoring of the proposed quarry site before, during and after

the mining activities mcludlr’:ﬁ_,\g_bgglcm study data, water, air & flora/fauina environment,
T IMPACT

slurry water genera{ed!;}tﬂ;med and. ’l"n}}t{md of disposal, involving d reputed academic

[nstitution. j{f'r'g;}’ mﬁ
| SRR [y R E |
y. MEMBER SECRETARY
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Lr. No.SEIAA-TN/F.N0.7644/1(a)/EC.No: 4424/2020 dated: 05.11.2020 SETAA-TN

341t shall be ensured that the total extent of nearby quarries(existing, abandoned and
proposed) located within 500 meter radivs from the petiphery of this quarry is not
exceeding S hectares within the mining lease period of this application.

35 1t 'shall be ensured that there is no habitation is located within 300 meter radius from the
periphery of the quarry site and also ensure that no hindrance will be caused to the people
of the habitation located \iu;'-i'th'iri 300in radius from the periphery of the quarry site:

36. Free Silica test should be-conducted and reported to TNPCB; Departmerit of Geology and
Mining and-Regional Director, MoEF& CC, GOL.

37. Air .sampling - at* _intﬁrsccﬁﬁn-" point should  be ¢onducted and reported: to TNPCB,
Department of Geology:and Mining and Regibnalé'mifét:tﬁff'MoEF&CG,- GOL '

- 38, Bunds to be provided atthe houndary oﬁthep;;o]ect site:
P! it __'ap:‘afforestatxon workisby: planting: the
'a@l@?ﬁm 0f400/Ha. Suitable tall tree saplings

39. The project proponent shall: uAde
~ native species-on-all-side of the lcas;a‘ﬁféal
should be planted on:the bunds and otl;er smta}alc areas in-and-aronnd the:work place.

40. Floor of excavated pit:to-be 1m11é&§1& ides 10s

. granite.quarries) inithe mine, clasure phasé é. ,.", 3 :
41 ‘The PI‘O_]CC{ Proponent shall ensire 2. minimun: of 2. 5% of the annual tumovar w1[t ‘hes
utilized for the CSR-Activity - = ﬂ' i ﬁ :

,.1-

42 The Project Proponent shall promfiefissl' ighting

~ 43. Earthen bunds and barbed wire fenci aund -

boundary shall be developed and mﬁ -

44. Safety equipments to be provided to all the cmploycs&

45_Safety distance of 50m has to be provided in case of railway, reservoir, canal/odai

46, The Assistant/Deputy Director, Department of Geology & mining shall ensure that the
propdncnt has engaged the blaster with valid Blasting license/certificate obtained from
the cmnpctcnt authority before execution of mining lease: -

47. The proponent shall furnish the Baseline data covenng: the Air; Water, Nmsa and land
enwronrpent‘c!uallty for the proposed quarry site before execution of mining lease. :

48. The proponent-shall ereéct the pillars in accordance with the Rules for depicting, GPS
detatls in thé earmarked boundary of the quarry site_to monitor electronically befo_rg;

execution of mining,

X r i
) N/
MEMBER SECRETARY
SETAA-TN
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49, The proponent has to provide insurance protection to the workers in the case of existing
mining or provide the affidavit in case of fresh lease before execution of mining lease.

50. The proponent has to display the name board at the quarry site showing the details of
Proponent, lease period, extent, etc., with respect to the existing activity before execution
of mining.

Si. Heavy earth machinery equipments if utilized, after getting approval from the competent
authority,

52. The Proppnent shall ensure that the. project. actmty mc[udmg blasting, mining
transportation: etc should in no way have adverse. :_mpact to the: other forests, such: as
reserve forests: afd-social forests, tree plantation and bio diversity, surrounding water
bodies etc. - ' : _ ‘

' "'.e:lopment at the. rate of nut less. tham-400

53. The proponent. shall .ptoviﬂe--\ﬁfgtsi o Bt

= Fog o Rl ‘»

.}:’Egﬁess than 3m height.
e,

54. The fugitive cmissions. should. ‘ I_'_'_'mwggd;,dunng the mining . actwﬂ:y and should be

- treesiHectare, The tree saplings sh

reported to- TNPCB. once in amonth and: the operation of the qua:r)' should no way'
~_impact the: agncultwe actmty & watcr brfdms near the project s:tﬂ, _ ; A
\SPIeje pe __t in the Fmal EIAJ‘EMP repurt shatl be

55. All the commitment made by
- strictly follewed.... : ; ;
56. The nuning Jease.holders shall after c 2 amg muung operations, underiake re-grassing the
mining area and any other area vgn%may bave. been disturbed due to their mining
activities and restore the land to a £ndiunn which is fit for growth of fodder, flora, fauna
etc.

57. The Project proponent has to strictly comply the outcome/direction of the Hon'ble NGT,
Principle Bench, New Delhi m the O.A No.186 of 2016 (M.A.No.350/2016)," G:A.
No.200/2016, O.A No.580/2016 (M.A.No.1182/2016), O.A.No.102/2017, O.A-No.404/
2016 (M.A.No. 758/2016, M.A. No. 920 /2016, M.A.Ne.| l‘ZZ:"ZU.lﬁ,_M,A«NQ- 1222017
& M.A.No.843/2017), 0.A:No.405/2016 and O.A,NO.SZEO of 2016 (M.A.No.981/2016,
M.A.No.982/2016 & M:A.No.384/2017).

Part B: General Conditions:

I. EC is given only on the factual records, documents and the commitment furnished in non

judicial stamp paper by the pmpom.nl |

{s AL P .'“,f
g‘i“{r’ { € ‘}
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2. The Proponent shall obtain the Consent from the TNPC Board before cﬁmmencm;l, the
activity. |
3. No change in mining technology and scope of working should be made without prior
approval of the SETAA, Tamil Nadu.
4. No change in the calendar plan including excavatiom, quantum of minerak (minor
mineral) shoald be made. '
5. Effective safepuard measures, such as regular water sprinkling shall be carried out in
| ;fi'-ﬁcal areas proneé to air pollution and havin'g high levels of particulate matter such as
Toading: e unloading point and all fransfer points.‘Extensive water sprinkling shall Be
* carried out on haul roads. Tt should be ensured that the Ambient Air. Qu‘a-lit); parameters
. conform to the norms preseribed by the Csntral Pollution Control Board in thrs regard. .
" .6+ Effective: saﬁ:gua:ds ‘shall bé- adt)pfed‘: fﬁ«g&atlth“ risks- on‘account of brccdlng of

8. Loading. andunlnadingsaneas mchrd:ﬂg a]l:the 1gt::ﬁsfaf points should alsmha&gefﬁcmnt
e gk contmlmngements; Thasc shouid hc.pmperly maintzined and operata{b &

nffol and be regularty monitored. ' The mineral

“Bavered trucks only:and’ the vehicles

transportation shall ‘be carrie
carrying the mimeral shall not be overlg,ade@ - i,
Hishould be restored in a mutually agreeable

10. Access and haut roads to the quaxryu%
manner where these are considered unnccessary after extraction has been completed.

11. All Personnel shall be provided with protective- respiratory ‘devices:including safety
shoes, masks, gloves etc. Supervisory people should be provided with adequate ﬁainiug.
and information on-safety and health aspects. Occupational health surveillance program
of the wonkem should be undertaken periodi;;allyo;nyahs‘ewa_ a'ny‘cgn'_trgc't-ious due to
exposure to dust and take corrﬁcnvc measures; if needed. -

12. Periodical medical examination of the workers engaged in the project Shall be.carned out
and records maintained. For the purpose, schedule of heajth: examination of the workers
should be drawn and followed accordingly. The workers shall be. provided with personnel

prolective measures such as masks, gloves, boots etc.

i:ﬂ l;?l 'r v
\\. Il -
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13. Workers/labourers shall be provided with facilities for drinking water and sanitation
facility for Female and Male separately.

14. The project proponent shall ensure that child labour is not employed n the project as per
the sworn affidavit furnished.

15. The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to ‘the Ministry of Environment and Forests and its Regf{'mal Office located at
Chennai. _ . .

16. The  Environmental Clearance doés not absolve the applicant/proponent of his
ohl&ganonfreqmrem‘ent to obtaif other statutéry and administrative clearances from other
statutory and adrmmstratwe auﬂ;lant_ies., -,_3,_‘ .j g

17. This Environmental Clearance d"n‘g',;nn@ rlgﬁj y that the other stawtory / administrative
Clearances shall be granted to the p;oject by the concerned authorities. Such authorities
would be considering the prOJcct iRecits and“ be taking decmmns mde’pcndcnﬂy of the

Environmental Clearance . TR kS
18. The SEIAA Tamil Nadu may. aiterfmﬂdrfy thc abovc conditions or snpulate any further:
_-conditions inthe inferest of cfih ‘ %

19. Thie SEIAA, Témil Nadu mag Goaed fi VitBinental Clearance gmntedwthis project
under the provisions of EIA Nou@gauon, 2006, at any stage of the validity of this
Environmental Clearance, if it is f@dbﬁ;:f:t comes to the knowledge of this SEIAA,
TN that the project proponent has déﬁ:berateiy concealed and/or submitted false or
misleading information or madequate data for obtaining the Envnronmental Clearance.

20. Failure to comply with any of the conditions mentioned above may result in withdrawal
of this clearance and attract action under the provisions of the Environment (Protection)
Act, 1986. ) | :

21. The above conditions will be enforced inter-alia, under the prov_i'éi_ons_ of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Pi*'év':ﬁti'pn & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Lhe Publlic Liabtlity
Insurance Act, 1991, along with their amendments, Minor Mineral C onservation &
Development Rules, 2010 framed under MMDR Act 1957, National Commission for
protection of Child Right Rules, 2006, Wildlife Protection Act, 1972, Forest

Conservation Act, 1980, Bl}%{ r§it§,1 C‘gpaLwatlon Act, 2016, the Biological Diversity

/" W r\
e
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1

Act, 2002 and Biological diversity Rules, 2004 and Rules made there under and also any
other orders passed by the Hon'ble Supreme Gourt of India/Hon! hle High Court wf'
Madras and any other Courts of Law relating to the subjcct matter, -

22. Any other conditions stipulated by other StamtoryﬁGevemmam é.ul,hont:es shall be
complied. rul

23. Any appeal agamst this Environmental Clearance shall lle wnh the- Hon ble Nauonal
Green Tribunal, if prefcrrcd within a period of 30 days as prescnbecL under Sect‘:on 16 of

the National Green Tribunal Act, 2910

e

24 The Enwronmenml Clearancg{srns;ftf. sbase %qn the documents. ﬁnmshed by the project
If ( ’-fﬁundgo’be mcorrcct/not u1 ordcﬁ at: a fatt:t date the

proponent. It case any docume

~ Environmental Clearance issued to the prD]ECI; w1ll be deemed to be: rcvokedJ canCclie¢

iy ME' 1 _ER SECRETARY
SETAA-TN

Tamﬂ Nadu.
3. The Principal Secretary to Government, Industries Department, Tamil Nadu.

4. The Additional Principal Chief Conservator of Forests, Regional Office (SZ), 34, HEPC
Building, 1% & 2™ Floor, Cathedral Garden Road, Nungambakkam, Chennai — 34.

S The Chairman, ‘Central Pollution Control Board, Parivesh Bhawan, CBD-Cum-Office
Complex, East Arjun Nagar, New Delhi-110 032.

6. The Chairman, TNPC Board, 76, Mount Salai, Guindy, Chennai-32

7. The District Collector, Salem Distnct :

8. The Commissioner of Geology and Mines, Guindy, Chennai-32

9. EI Division, Ministry of Environment & Forests, Paryavaran Bhawan, New Delhi.

« 10. Spare.
,I/-;?!',:-.JT N
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& o
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N 30

Category aof the [ndustry

| RED

CONSENT ORDER NO. 2104137669777 DATED: 29/03/2021.

PROCEEDINGS NO.F.2512SLM/RS/DEE/TNPCB/SLM/W/2021 DATED: 29/03/2021

SUB: Tamil Nadu Pollutioa Control Boarc ~CONSENT TO OPERATE -After CTE -M/s B
GOKULNATH ROUGH STONE QUARRY , S.F.Ne. 241/14 Part. MASINAICKENPATTI
villageVazhappadi Taluk and Salem District - Consent for the operation of the playt and dischaige o
sewage and/or trade effluent under Section 25 of the Water (Prevenuon and Coniro! of Pollution!
Act, 1974 as amended in 1988 (Central Act 6 of 1974) — Issued- Reg.

| CTE Procs. Nos. F.2512SLM/RS/DEE/TNPCB/SLM/W &A/2020 dated. 16/1 2/2020.

2. Units application no, 37669777 for CTO-after CTE dated 09.03.2021 . ; “
3. [R.No * F.2512SLM/RS/AEE/SLM/2021 dated 23.03.2021 -

4 Minutes of the 168th DLCCC meeting held on 25.03.2021 (Item Ne 168-06)

REF:

CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention ard Control of Pollution) Act, 1974
amenaed in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the rules and orders made thers under to

The Proprietor,
M/s . B GOKUJLNATH ROUGH STONE QUARRY
S.F Np.241/14 Part,
MASINAICKENPATTI Village,
Vazhappadi Taluk,
Salem District.

s uthonsing the occupier to make discharge of sewage and /or trade effluent.

This 15 subject to the provisions of the Act, the rules and the orders made there unaer and the terms and conditions incomarated

under the Special and General conditions stipulated inn the Consent Order issued earlier and subject to the special conditions annexcy

This CONSENT is valid for the period ending March 31, 2025

GOPALAKRISHNA  Digrally signed by

GOPALAKRISHNAMN
N Data 20210331 062540 +

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
SALEM

To
The Proprietor,
/s B GOXULNATH ROUGH STONE QUARRY,
No. 100NA, Meenangkadu,
b aS-leCkCHPMT_\'.
"/alapadi Taluk, Salem Dismct
~

Pin 636103 o o
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Copy to:

| The Commissioner, AYOTHYAPATTINAM-Panchayat Union, Vazhappadi Taluk,"Salem District

2 Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information
3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Salem for favour of kind informaton.

1 File

- SPECIAL CONDITIONS
This consent to oper"ite is valid for operating the facility for the manufacture of products (Col. 2) at the

rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained. - ;

LSL. | Description Quartity ' | . Unit
No. | ;
! Product Detaiis ;
1. | Quarrying of Rough Stone | 139180 | Cum/5Years |

2. This consent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained

. Outlet No, |Description of Qutlet | Maximum dpil} discharge | Point of disposal
! |in KLD

| Effluent Type : Sewage
1. | Sewage ‘ | 0.48 | On Industrys own land |
Effluent Type : Trade Effluent

1. The effluent discharge shall not contain constituents in excess cf the tolerance Limits as laid down
hereunder.

JOLLUTION PREVENTION Bav®
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'SL | Parameters Unit TOLERANCE LIMITS - OUTLETS -Nos
No. Sewage Trade Effluent o)
1 Loy
1. |pH 55to0
9 Y S
2, |Temperature oC |
3, |Particle size of Juspended |- - !
solids TSIV L S
4. |Total Suspended Solids mg/l 30 ! =
5. |Total Dissolved solids mg/l - : 5
(inorganic) g T
| 6. |Oil & Grease mg/l - [
| 7. |Biochemical Oxygen g/l 20 | '
I Demand (3 days at 270C) i P
| 8 |Chemical Oxygen Demand |mpg/l - ' 5
9. |Chlornde (as Cl) mg/l - [
| 10 |Sulphates (as SO4) mg/l . |
" 1 |Totl Residual Chlorine _ |mg/] : "
|_12. |Ammonical Nitrogen (3 N) g/l - pie ,
l 13. |Total Kjeldahl Nitrogen (as |mg/l - | |
| N) ) 1 i
: 14, |Free Ammonia (as I H3) mg/l ]| J
!
| 15, |Arsenic (as As) mg/l - | i ‘—i— -
| 16, |Mercury (as Hg) mg/l - I ] |
. 17. |Lead (as Pb) mg/l - i l
| 18. |Cadmium(as Cd) mg/l -
: 19 |Hexavalent Chromium (as  |mg/l -
| Cr+6) o
| 20. |Total Chromium (as Cr) g/l | =
21, |Copper (as Cu) mg/l ]L -
2. |Zinc (as Zn) mgy/l - I |
23, |Selenium (as Se) imgjl - il
24, |Nickel (as Ni) mg/l - ]
| 25, |Bordn (as B) ‘mg/l
| 26, |Percent Sodium |% i
} e |
| 27. |Residual Sodium Carbonate |mg/l - ,
; i 2
" 58, |Cyanide (as CN) g/l k o
| 29, |Fluoride (as F) ‘mg/l o
10, |Dissolved Phosphates(as ) lrng,fl | B
31. |Sulphide (as S) - my/l - L
12, |Pesticides mg/l R
| 33 |Phenolic Compounds (as  |mg/! |
C6HSOH) | =
34. |Radioactive matenials a) !micro '
| F.ﬁ\'lp_}g emitters ccurie/ml ! ——
35 |Radioactive matenals b).  micro |
- Beta emitters curie/ml .'
16 |Fecal Coliform IMPN/100mI |- |

All units of the sewage and Trade effluent treatment plants shall be pperated efficiently and
sontinuously so as to achieve the standards prescnbed in SI No.3 above or to athieve the zero Hgquid
discharge of effluent as applicable.

SOLLUTION PREVENTION PAYS
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The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

a. Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.-

c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measunng the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
cffluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in incrgased effluent
discharge and result in violation of the standards mentioned in S1. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in"case of non compliance of any order/directions issued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any point of time.

In thg:dcasg of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
1s laid under. )

1) The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated /
treated effluent on land or into any water bodies either inside or outside the premises at any point of
time,

17) The occupier shall operate and maintain the Zero licuid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems ai all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and tae final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises s : o

11} The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.

i) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop Its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
‘he Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.

Additional Conditions:

SOLLUTION PREVENTION Pay s
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1. The unit shall treat and dispose the sewage through septic tank ana soak pit arrangement.

2. The unit shall ensure that no trade effluent is generated at any stage of its activities. ‘

3, The unit shall execute the Mining Lease Agreement with the Districi Administration before
commissioning of the quarrying activities and shall be complied with all the conditions prescribed in
the same.

4.The unit shall comply with the cond:tions imposed in the Environmental Clearance vide Lr No
SEIAA-TN/F.No.7641/1(a)/ EC.No.4424/ 2020 dated: 05.11.2020 at all times. _
$.The unit has to ensure that it has to quarry and remove Rough Stone — 1,39,180 m3 over an extent ol
1.00.0 hectares for a period of five yea:s from the date of execution of mining lease or the period
required 1o exhaust the quantity to remove Rough Stone — 1,39,180 m3 whichever is earlier .
6. The consent becomes invalid once the Environrzental Clearance expired or the quantity of Rough
Stone mentioned in the Environmental Clearance exhausted, whichever is earlier.

7 The unit shall follow and adopt the guidelines evolved for bldsting techniques as prescribed by the
Mines Department and other Competent Authorities,

8. The unit shall take aecessary precautionary measures to prevent any adverse ungact an the nearby
nabitation,

9. The unit shall collect and store the rejects of the mining activities withir the unit's aiea.

10.The unit shall ensure that, “In case of revision of consent fee by tbe Govermmeat,the unit shall
temit the difference in amount within one month from the date of notification. Failing to remit the
consent fee, this consent order will be withdrawn without any notice and further action will be
initiated against the units as per law". -
11.The unit shall obtain necessary o:her permission/clearance from the respective comperent
authorities or other statutes also as applicable for operation of the quany before commencement of i's
operation,

12. The operation of the unit shall not invite any public complaints.

13. The unit’s operation/ activity for the mining shall not disturb the nearby agriculrural land if any at
any circumstances.

14.The unit shall not use “Use and throw away Plastics” such as plastic sheet used for food wrapping,
spreading on dining table etc., plastic slates, plastic coated teacups and plastic tumblers, water
pduches and packets, plastic straw ,plastic carrybags and plastic flags, irrespective of thickness within
the industry premises.Instead the umit shell encourage use of eco-friendly alternatives such as banana
leaves, arecanut palm plates, stainless steel glass, porcelain plates/cups, cloth bags,jute bags etc.,

15, The unit shall ensure that the quarrying operation shall be carried out only between 7.00 A.M . and
5.00 P.M. The unit shall not carryout quarrying operation during night hours,

16. The unit shall utilize only the earmarked & leased executed mining area only.

| 7. Drilling ard blasung shall be done cnly either by licensed explosive agent or by the proponent
after obtaining required approvals trom Competent Authorities.

18. Blasting shall be carried out after announcing to the public through adequate public address system
10 avoid ahy accident,

19.The unit shall remit arrear consent fee if any, as and when demand raised hy Soard,

. A > Dig.ralty signad by GOPALAKRISH
UOPALA(RISHNAN Date: 20710331 J6:26.01 #0510
District Environmental Enginecer,

Tamil Nadu Pollutden Control Board,
SALEM
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27

of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct
The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall.-
record the details of the observations and instructions issued to the unit at the ime of Tnspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
‘or the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control

equipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from thic
canteen and convert into organi¢c compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
irade effluent collection system only and shal: not be allowed to find their way in storm drains or open
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
INLO any water SOUrces. '

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bnttom of the solar pan is at least | m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerncd District
office regularly. _

1) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every month.

) Yearly return on Hazardous wastes generated and accumulated for the period from :st April to 3 1st
March in Form—4 before the end of the subsequent 30th June of every year (if applicable)

¢) Yearly Environmental Statement for the period from Ist April to 31st March in Form -V before the
end of the subsequent 30th September of every year(if applicable).

If applicable, the occupier has to comply w:th the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
sroperties while handling and storage of hazardous substances.

The 1ssuance of this consent does not autherize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke

lands.
The issuance of this Consent does not convey any property right in either real personal property or any

exclusive privileges nor does it authorize any injury to private property or Government property or
iny 1nvdsion of personal rights nor any infringement of Central, State laws or regulation.

revoked under Section

1

OLLUTION PREVENTION PAYS
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The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or 2
as a result of such discharge, water or air is being polluted,

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change ef any treacment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound o comply with the conditions as so
varied. - '

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-IT alongwith relevant documents of change of management immadiately and get
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall infurm the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board. ) !

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

i
- Oﬁgifaily signed py

al GOPALAKRISHNAN GOPALAKRISHNAN

Date: 2021.03.31 06:26:18 -
District Environmental Engincer,

Tamil Nadu Pollurion Control Board,
SALEM
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Category ol the [ndustry

| _RED |

CONSENT ORDER NO. 2104237669777 DATED: 29/03/2021.

PROCEEDINGS NO.F.2512SLM/RS/DEE/TNPCB/SLM/A/2021 DATED: 29/03/2021

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE -After CTE -M/s. B
GOKULNATH ROUGH STONE QUARRY , S.F.No. 241/14 Part, MASINAICKENPATTI
villageVazhappadi Tziuk and Salem District - Consent for operation of the plant and discharge of
emissions under Section 21 of the Air (Prevention and Control of Pollution) Act, 1951 as ameaded
in 1987 (Central Act 14 of 1981) —Issued- Reg.

REF: 1. CTE Procs. Nos. F.2512SLM/RS/DEE/TNPCB/SLM/W &A/2020 dated: 16/12,702¢
2. Units application no. 37669777 for CTO-after CTE dated 09.03.2021
3. IR.No : F.2512SLM/R3/AEE/SLM/2021 dated 23.03.2021
4 Minutes of the 168th DLCCC eeting held on 25.03.2021 (Item No. 163-06)

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under 10
"he Proprietor,
M/s . B GOKULNATH ROUGH STONE QUARRY,
S.F Mo 241/14 Par,
MASINAICKENPATTI Village,
Vazhappadi Taluk,

Saiern Dusinet

Authoiizing tie occupier to operate the industnal plant in the Air Pollution Coutrol Area as rotified by ihe Gevewaznt and to
make discharge of emission frorn the stackschimneys.
~
This 1s subject to the provisions of the Act, the rules and the orders made there under and the ‘erns and coaciions 'ncomeorated

under the Special and General concitions stpulated 'n the Consent Grder issued earlier and subject to tne special conditions annexed

This CONSENT is valid for the period ending March 31, 2023

igitallv signed by

GOPALAKRISHNAN GOPALA s NA

DaKE','EDI'. £3.31 06:24:36 +05
District Environmental Englneer,
Tamil Nadu Poliution Control Board,
SALEM
To
he Proprietor,
M/s.B GOKULNATH ROUGH STONE QUARRY,
No.100NA, Meenangkady,
Masinaickenputty,

Yalapadi Taluk, Salem District
Pin: 636103

G UTION PREVENTION PAYS
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_opy to:

The Commissioner, AYOTHYAPATTINAM-Panchayat Union, Vazhappadi Taluk, Salem District |

Copy submitred to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information
Copy submutted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Salem for favour of kind infdfmation.
. File
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SPECIAL CONDITIONS

I.  This consent to operate is valid for operating the facility for the manufacture of products {Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the

notice of the Board and fresh consent has to be obtained,

| SL Description Quantity ' Unit
[ No. | B e
Product Details pE 1
1. | Quarrying of Rnugh Stone | 139180 | Cu.rei5 Vears

2. This consent to opera‘e is alid for operating the facility with the below meniioned einission/noise

sources along with the control measures and/or stack. Any change in ihg ¢isstonsuvrce/coniiol
measures/change in stack height has to be brought to the noiice of the Board and fresh
consent/Amendment has to be obtained.

I Point source emission with stack :
Stack |Point Emission Source Air pollution ]Stack height | Gaseous Discharge
No. Control measures ]from Ground |in Nm3/hr
| |Level in m |
‘Il |Fugitive/Noise emission : |
S Fugitive or Noise Emission |Type of emission Control
{No. |sources measures 1
| 1. | Vehicle Movement Fugitive Water Spray [ .
; System |

3a).

The emission shail riot contain constituents in excess of the tolerance limits as laid dows heceunan

4t
lSI. | Paramete:

—rUnIt

ﬁokrance limits

i
| :itf-\!s'k:i

Annexure enclosed if applicable.

1(b) The Ambient Air in the industiial plant area shall not confau cunsttuenes i excess ol we tolerance
{imits prescribed below. -
'SL. |Pollutant Time Weighted | Unit Tolerance Limits
No Average Industrial, Ecologically

. Residential, Sensitive Area |
| Rural and other |(notified by
area Central Govt.)
'1. " |Sulphur Dioxide |Annual microgram/m3 30 20
| (S02) 24 hours microgram/m3 30 : 80
2. |Nitrogen Dioxide | Annual microgram/m3 40 [ 30
' (NO2) 24 hours microgram/m3 | 80 | 80
13. Particulate Matter | Annual microgram/m3 60 ' 60
(Size Less than |24 hours microgram/m3 100 | 100
‘ 10 micro M) or
|PM10 '
4. !Particulate Matter | Annual microgram/m3 | 40 "0
(Size Less than |24 hours microgram/m3 | o0 60
2.5 micro M ) or
i (PM2.5
[5. |Ozone (03) Annual 8 Hours 100 00
124 hours | Hour | 130 180 B
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'st. | Pollutant Time Weighted | Unit Tolerance Limits }
il Average Industrial, 'Ecologically ]-
' ' Residential, Sensitive Area |
Rural and other |(notified by
e area  Central Govt.) |
[6. |Lead (Pb) Annual microgram/m3 0.5 0.5
J 24 hours microgram/m3 1.0 1.0
7. |Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 | 04 04
3. | Ammonia (NH3) | Annual microgram/m3 F 100 | 100 !
24 hours microgram/m3 400 | 400 |
!9, |Benzene (C6H6) |Annual microgram/m3 5 | S '
10. |Benzo(O) Pyrene | Annual nanogram/mJ or 01
(BaP) ' ' |
—particulate phase |~
|un]y
131 TArscnic (As) Annual nanogram/mJ 06 ' 06
12. | Nickel (Ni) Annual nanogram/m3 20 20

The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

| Limits in L.eq.-dB(A) Day Time Night Time

All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in Sl. No.3 above.

The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
a1r pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previvus written permission of the Board.

The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.
The occupier shall at his owg cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in a year/periodically for the parameters
as prescribed.

Any upset condition in any of the plants of the factory which is likely to resuilt in increased emissions
"nd result in violation of the standards mentioned in S! No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this

- gsent Order and from time to time without any negligence. The occupier shall be liable for action as

provistons of the Act in case of non compliance of any order/directions issued.
Special Additional Conditions:

Tae unic shall install the approved retrofit emissior. sentr=! d=vice/equipment with at least 70%
Particulate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
stherwise the unit shall be shift to gas based generators within the time frame prescribed in the
noufication No. TNPCB/Labs/DD(L)02151/2019 dated 10.€6.2020 issued by TNPCB.

Additional Conditions:

..
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|, The unit shall opera'té and maintain the APC measures cont.nuously andsffscuvely <o that the
emission shall meet the NAAQ / Emission Standardsprescribed by the Rcara . _
2. The unit shall operate and maintain water spinkling for (e suppression uf dusowlile movearent o
Vehicle and during loadiag and unloading of materials etc.. efficiently und coatinuously 50 4s 10
satisfy the NAAQ/Emission standards as prescribed by the Board.
3.The unit shall comply vrith Ambient Noise Level Standards prescribed by theBnard
4.The unit shall comply with the conditions imposed in the Environmental Ciearance vide Lr. No
SEIAA-TN/E.No.7641/1(a)/ EC.No.4424/ 2020 dated: 05.11.2020 at all times.
3 The unit has fo ensure that it has to quarry and remove Rough Stone — 1,39,180 m3 over an extent
of 1.00.0 hectares for a period of five years from the date of execution of mining lease or the period
required to exhaust the quantity to remove Rough Stone — 1,39,180 m3 whichever 1s earlier.
& The consent becomes 1nvalid once the Environmental Clearance expired or the quantity of Rough
Stone mentioned in the Environmental Clearance-exhaisted, whichever is earlier.
7 The unit shall follow and adopt the guidelines evolved for blasting techniques as prescribed by the
Mines Department and other Competent Authorijes.
8.The vnit shall take necessary precautionary measures to prevent any adverse impact on the nearby
habitation,
9 The unit shall collect and store the rejects of the mining activities within the unit’s area.

10.The unit shall ensure that, “In case of revision of consent fee by the Government;the unit shall
remit the difference in amount within one month from the date of notification. Faiiing to remit the
consent fee, this concent nrder will be withdrawn witheut any notice and further action will be
initiated against the uniis as per law™.

11. The unit shall obtain necessary other permission/ciearance fiom the :2:uzcfivecomoeient
authorities or otner statutes also as applicable for operation of the quartybafore commencemen. of its”
operation.

12. The operation of the unit shall not invite any public complaints. ~

13.The unit's operation/ activity for the mining shall not disturb e A=arby.agriculucal iand if any at
any circumstances. . >

14 The unit shall not use “Use and throw away Plastics” such as plastic sneet used for food wrapping.
spreading on dining table etc., plastic plates, plastic coated tea cups and plasiie tumblers, water
pouches and packets, plastic straw ,plastic carry bags and plastic flags, irespective of thickness within
the industry premises. Instead the unit shall encourage use of eco-friendly alternatives such as banana
leaves, arscanut palm plates, stainless steel glass, porcelain plates/cups, cloth bags, juie bags tc..

15. The unit shall ensure that the quarrying operation shall be carried out only between 7.00 A.M und
5,00 P.M. The unit shall not carryout quarrying operation during night hours.

16. The unit shall utilize only the earmarked & leased executed mining area only.

17. Drilling and blasting shall be done only either by licensed expiosive agent or by the proponent
after obtaining required approvals from Competent Authorities.

18. Blasting shall be carried out after announcing to the public through acequate gublic address system
0 avoid any accident. ‘

19. The unit shall remit arrear consent fee if any, as and when demand raised by Board,

N

) Grgitally signea ny
GOPALAKRISHNAN copaLxaisHNAN
Date: 20210331 062516 «t
District Envirunmental Eaginzer,

Tamil Nadu Pollution Control Boara,
SALEM
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act,

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
{Prevention and Control of Pollution) Act, 1931 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
aaherence. "

The occupier shall provide and maintain an alternate power supnly along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of zll pollution
control equipments to ensure compliance.

The cccupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time..

The zpplicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The llqmcréfﬂuemférising out of the operation of the air pollution control equipment shall also be
‘treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
arovisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

in case of any episodal discharge of emission, the industry shail take immediate action to bring down
the ernission withip the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
srovide immediate relief in the event of any hazard to human beings, other living creatures/plants and
sroperties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
a7de. '

The issuance of this Consent does not convey any property right in eithes real personal oroperty or any
=xciusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupigr shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are oeing discnarged into stream or well or 2ir
as a result of such discharge, water or air is being polluted.

If due 10 any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires vanation (including the change of any treatment system, either in
wnole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
caried.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Poilution) Act, 1981, as
amended in Form-] alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

'n case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documéns immediately and get the necessary amendinents for the change of name from the
Soard. *%
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The occupier shall display this consent order granted to him in a prominent place for perusai of the
inspecting Officers of this Board

District Environmental Engineer,
Tamil Nadu Pollution Control Baard,
! SALEM
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